CENTRAIL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

ORDER SHEET

ORDERS OF THE TRIBUNAL

7.1.2009
OA 2/2009
Mr.P.N.Jatti, counsel for applicant.

Heard learned counsel for the applicant. The OA
stands disposed of, at admission stage. itself, by a

separate order, T

(B.%ﬁﬂ/ (M. L.CHAUHAN)

MEMBER (A) MEMBER (J)

vk



'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
i JAIPUR BENCH, JAIPUR

Jaipdf, the 7" day of January, 2009

_ORIGINAL APPLICATION NO.2/2009 -

CORAM : - B

HON'BLE MR.M.L.CHAUHAN, JUDICIAL MEMBER
HON’BLE MR.B.L.KHATRI, ADMINISITRATIVE MEMBER

Govmd Ram ‘D, -

Senior Diesel Assistant,
Rallway Station Phulera
North Western Railway.

... Applicant

(By Advocate : Shri P.N.Jatti)
- ' Versus

1. -Union of India through

: General Manager,
North Western Railway, :
Jaipur. L.

' 2. Divisional Railway Manager,

North West Railway,
Jaipur.

3 ~ Sr.Divisional Personnel Officer,

North Western Railway,
~ Jaipur. ‘

.. Respondents

. (By Ad_vocate‘:".'— --)

A}

ORDER (ORAL)",

;PER HON’ BLE MR.M. L CHAUHAN
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The appllcant has frled thrs OA thereby praylng for the

followrng rehef

g
i

“~§_.1_ B _That by a surtable wrlt order or drrectlon the B
L} . respondents be directed. to assess the correct answers

-

e ;for the questlons _—

S teme e
e e

o and four (4) marks more be grven to the applrcant

- 82 *“‘That it is humbly prayed that mstead of 56, 60 marks’

~‘be allowed to- the: applicant: and- the appllcant be
declared as the pass candrdate :

|
?33 B Any other rellef,whlch t_he-Hon’bIe Bench deems fit.”

2. As ‘can be seen'from the relief cIaus"e,'.grievance'of the

i

applrcant is ‘that his - answer sheet has not correctly been ‘

assessed in respect of the questlons mentloned above As

o such he has been awarded four marks less. It is further'

pleaded that he has aIso made a representatlon to th|s effect -
dated 30.7:2008 (Ann A/1), wh|ch has not been decrded S0 far L

t ~ -
)
I

;:53'. We have heard Iearned counsel for the appllcant atu_,

admrssron stage We are of the view that thrs matter can be o )

dlsposed of at admrssron stage itself with ‘a drrectlon to ,
respondent No. 2 to decide the representatlon of the apphcant -
at Ann.A/1, by passmg a reasoned and. speaklng order wrthln a

perlod of four weeks from the date of recelpt of a copy of thIS-- N
order In case the appllcant is Stl” aggrreved it erI be open |

Ifor h|m to ventllate h|s grlevance by f|||ng a substantlve OA.

'}"4‘ . With these observatlons the OA stands drsposed of at

admrssron stage ltself "No order as to costs.
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M/wl’\/ . o0 U (ML.CHAUHAN)

S '(BLKHATRI) - o :
i ,[ MEMBER (A) o . MEMBER ()



